(.

L

&)

IM THE CELTFAL ATMINISTRATIVE TRIELIAL, J AI‘PUF: BENCH, JAIFUR.
DA Mo 253 4D Date of ordei‘: 275, 200D
Mahezh, &' Madho, F/c Vill.d Post limcda, Distt. Sawaimadhcoputr,

-

employed as Gangmén, :Eindon under FWI, Icta.

esApplicant.
Vs.
1. Unicn of India thrcugh the Gener;l Manager, W.RIy ¢ Churchgate,
Mumbai. '
2. Assistant Erginesr, Gargarur, Western Ply, Fota Divisicne.
e Chief Permanent Way Inspector, Bai'an, W.Fly, Fota Divn, I’.':-ta;
4. Chief Permahent Way Inspecter, Hindon, Pota Divin, Feta.

. « :Respondents.
Mr.Shiv Fumar - Ccunsel fc;f appli\_:a_nnt.
Mr.T.P.Gharma - Counsel for respondents.
CORAM :
Hen'ble Mr.S.F.Agarwval, Judicial Member
Hon'kle Mr l.P.llawani, Administrative Menber

-

FER HOIV'ELE MF.Z.F.AGAFWAL, JULICIAL MEMEER.

In, this Original Applicaticn under Sec.l1? ¢f the Administrative
Trikunals Act, 19085, the applicant males a gprayer to direct the

respondentz to pay ealary for the intervening pericd w.e.f. S.5.96 to

1.5.97 with interest.

[§5]

2. Reply to this 0.2 was filed. In the reply, it ies stated that the
applicant was transferred vide crder dated £.5.9¢6 and he was alsc Jiven

pass to join his duties at Baran Lbut the applicant had nct repcrted at

" Baran upte 21.5.27. It is al=sc etated that the appli-:ant filed O.A

Mo.182,97 bkefocre this Tritunal in .which directicns were given to the
appliéant te file reﬁresentatic:n withih a pericd of ' one month and
thereafter the respondents to decide the vepresentaticn within a pericd
of two monthe. It appears that the applicant filed vepresentation on
12.2.98 i.e. app:c.:-:imatély after a pericd af two menths, therefcre, th2

same might not have decided.
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2. The learned a-unsel for the arplicant sukmite that the applicant

ie willing to file a frech repr&entatic-n to the respordents and
necescary directicns - rra‘y e given to decide’dispese  of  the
representation within a specified perisd Ly a reascned and zpeaking
order. ' :

4, In view of the sukmizsions nade kefcre us by the learned ccunsel
fcr the applicant, we direct respondent Hc.l that in case the applicant
files a fresh representaticn for redressal of his grievance within cne
month frem the date of paseing of this corder, the respcndentz zhall
decide ‘dispcse <f the vepresentaticn within twe mc-nﬁhs firem the date of
receipt of the rerresentaticn, ky a reascned and speaking crdsr. If the
arrlicant feelz aggrieved Ly the de‘:isiﬁ-n of the zaid rerresentation, he
will ke at likerty to approach the appropriate forum, if oo adviszed.

5. With the akcve directicns, the G.A is vdispc»sed of at the stage of

admiszicn with no crder as to costs.

(N.P.Mawani) ’ ¢ (8.K.Agarwal)

Member (A). ’ Menber (J).




